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MOTION FOR EXTENSION OF TIME

FOR THE PRESENTATION OF THE

REPORT OF THE JOINT COM-

MITTEE OF THE HOUSES ON THE

SHIPPING AGENTS (LICENSING)
BILL, 1988

SHRT BHASKAR ANNAJI MASOD-
KAR (Maharashtra). Sir, I beg to
move the following Motion:—

“That the time appointed for thc
presentation of the Report of Joint
Chmmittee of the Houseg opn the
Shipping Agents (Licensing) Bill,
1937 be extended up to the first
day of the last week of the 151st
Session of the Rajya Sabha.”

The question was put, ang the
motion was adopted.
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THE VICE-CHAIRMAN (SHR!

JAGESH DESAU): I have calleg the
Minister. .

THg MIN'STER OF EXTERNAL

" AFFATRS (SHRI P. V, NARASIMHA

RAO). Sir, thig debate I am afraid,
has bee;, rather intermittent and of
a diffuseq nature spread gver many
days and alsg interrupted by three
days on which we had no Parliament
sittings. However, Memberg have
made some important points. Although
each one of these issues needg a
separate debate deserves , separate
debate i the Houseg of Pariiament,
pending the possibility of getling
enough time for such debates, I shall
only respond to certain selected issuey
which I consider important and which
have been raised in th. dgebate.

Sir, I start with the worlq situation
in general because that ig how most
of the Members also started their
speeches, and that is how one has to
start any debate on international re-
lations. The situation as wg found
it afier the INF treaty, has been
described i many debates in  this
House, in many of our speeches, n
many forg of the worid. We made a
categorical statement positive stale-
ment on the floor of the United
Nations, We expresseq great hope
that the gituation ag it developed after
the INF treaty, woulg continye un-
abated in the same direction and
become irreversible a5 s00, as Possi-
ble. We could see the light at the
end of the tunne] agnd we could also
see, or gt least imagine, that the
tunnel is not tog long.

There was 5 change from confron-
tation 1o dialogue, These are sen-
tenceg which have been foung in



